
IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 	HYDERABD BENO 

AT HYDERABAD 

O.A. 385/92. 
	 Ut. of Decision 	30-1-95. 

S. Upendar 
	 Applicant. 

Us 

The Telecom District Engineer, 
Karimnag r-505 001 
	

Respondent. 

Counsel for the Applicant 

Counsel for the Respondent 

Mr. U.Uenkateswara Rae for 
Mr. K.ItN.Rao. 

Mr. N.R.Devarsj, Sr.CGSC. 

CUR AM 

THE HON'BLE SHRI A.U. HARIDASAN 	MEMBER (JUDL.) 

THE HON'BLE 5HRI A.B. GORTHI :MEMBER (ADMN.) 

. .2 



O.A.No.385192 Date of order: 30.1.95 

X As per f-ion'ble Shri A.V.i-jarjdasan, 	Member 	(Juc3l.) 

Shrj V.Venkateswara Kao on behalf of 

Shri K.L.N.Rao, learned counsel for the applicant states 

that as the applicant has already been reinstated in service 

the applicant does not wish to proscute the application 

further and the same iii4y be dismissed as not pressed. Hence, 

the O.A. is dismissed as not pressed. Nr.N.R.Devraj, learned 

standing counsel for the respondents present. 

4 GORI n-- rrb e r (Admn.) 
(A.v.HARmASAN) 
r*mber (Judl,) 

Dated: 30th January, 1995 

toictated in Open court) 

DEPUTY REGISTRAR(J) 

sd 

TQ 

is The Telecom District Engineer, Karimnagar - 505 001. 

2. One COPY to flr.V.tlenkateswar Rao, Advocate,CAT,Hyderabad. 

3e' One copy to Plr.N.R.Oevraj, Sr.CGSC,LAT,Hydarabad. 

4. One copy to Library,CAT,Hycierabad. 

S. One spare copy. 

YLKR 
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IN THE CENTRAL ADMINI,7TRATIVE TRI2LJNrL 
HYDERaD BENCH 

THE HDN'BCE MR.A.\J.HARIDAS4N 	MEIIBER(j) 

AND 

THE HON'BLE MR.A.3.CDR1HT 	f1:M3:R(A) 

DATED 	30 

DRDER/JUDGRMErSJT. 

M A 	.P 	.P • No. 

in 

O.A.N,-. 3YS)'?Z- 

Adrh4tted and Interim directions 
issu,  

1iowo\ 

1pseor with Directions 

- n.. 4, 	• u--111T1iS5e  

Dimsed as withdrawn 

Pi:srnis\<d for Default. 

Re'ct9drdared 

;No qrd'r asto costs. 

YLKR 
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